AMdavit 10 be Furnished by the caniidate alongwith Numination Puper

Before the Heturaing Officer
For election t8....cciienrrnaneas ~(name of ihe Housey
From...BABUBARHL {34} .......Constituency{Name af e { iwsimm
. MINA KUMARI  onidpughemiifeof . .. RAMAN. KUMAR .

Aged. .. 34. .. yeurs, resident of BADANIA | MADHUBANI ¢ meption fioll postal addvess), » v smtidale: of i abasve
Election, do hereby solemniy affirm and state on path 28 under-

{ srike o whichever is nor applicable)
i |mlmmwb’MﬁiMhmﬂw poditical party } / MM canicsting as un
(8 Detafls of PAN and ststus of fiting of Income tax retarn =
51 Ne. Permanent The financial year for | Tosl income
| Accoum Number | whichthe last whors Lo Tricome
(RAN} Income-1ax return hos | Tox Retum ( in
- e flled Hupees
Al EABPK4496P! 2021 -22 4,89,020.00
L | Soome DOVPKIT67U_ 2021 22 4.99.520.00
% Depotglant | NOT ALLOTTED NA NA
% | Dwpedeoi2 INoT ALLOTTED NA NA
3 Depended 3 ......... A - .

{3) The followlag case(s) i/ are ponding sgainst me ln which copnizance has been taken by the court:-

1 Ofience Descriptian
Tho detaihs of cases where [he court hes Taken
& S R oo BREACH OF MODEL CODE OF CONDUCT
of the offerce for which copnizance taken : U/S- 188 and 171 (C) OF IPC.
(&) Hmﬂ#mhﬂmndmd‘uﬁ ACIM -3 . MADHUBANI
taking cogrizance P.5 -LADANIA , CASE No-47 /19,
"Dietails of Appenl (1} / Appllcation(s) for revision <5
(if any) filed against the sbove orden(s) - NO

4, Cases iz which | kave been convicted by » court of law(otber those referred 10 in Form 26 NO

[(87 T Tie dewnits of cases, Sections of the i
Act und deseription of the offence For
which convicted : MNA ‘
T8} | Mame of the Counis), Cuse Mo. and > B
Datels) of arder(s) : MA 1I



§ —— ] - —

' MNA

Eﬂ TPunishmet imposed :

(5p That | give bovois beluw the details of 1o ssivts (movably and Lomovable ete) ol mysel:.
my ipouse and sll dependents:

nevable spagts ;

1. Asseta in joint rame indicaling the sxtent of mint cwnership will gls0 huve 1o be given

2, In case of depasit/nvestment, the detmls Insluding Serial Mumber, Amount, Dale of Depusil. i Scheme,
Nama of Bank/ Instiution and Branch are o be given

3. Vaiuve of Boads/Share/Debenturas a5 per the current market value in Siock Exchange In respect of lsed
companics snd &s per books in case of non- listed companies should be given

4 .qu‘.hl::nnl persen, substumially dependent on the income of the cendidate.

5. Detalls ingluding smount is 10 be given separuizly in respect of each invesiment)

Mo
— I
N - 41,809.00 |63,973.00 | L NIL NA
{il}y | Detalls of Deposiis in Bank T.PNB Alc No- |1 &
I' i izt s gg:rﬂd?ﬂu1uﬂi'§;}?m1mﬂ- H.YES Bank iz Ngs
3 A= 18404 [HE2 004 V000005
and all other types of Deposits | o o0 00, | Fo i Bananin
including FLCOURD], Fixed Depositd Rs. - R worom.
Deposits with R 50008%—' 2,581 Alg No - MIL MIL
a 5 fi 5. 1,84 =
39830584651, P5205T100002302
Cwumzunﬂlﬂuudw Rs. 1486600 | . oo oo,
EE of invenment InBu:d:. SBI
{Mutual Fund) | g MIL Nl NIL
Rs. 2600000/
1. Bajaj Alianz. LIC, Bajaj Allna
Rs. 19, 254-and
R 61176 N MIL MIL ML
. RE: 12,038~ PA
Raspactvealy.
NIL MIL MIL MIL MIL
EEd 4:ﬂ{rhmaiar. Two MotorBikg. ==
Valuse-1.90.000- ‘O-0) NIL NIL NIL
fue-71,0004
Approx. | ey
Gald- 120 Goild- :
R, 6 - |Rs. ot iy HIL ML ML
Sityer- 1 m SWEEHIE_LKQ ki il




4] ‘ n
(viil] Awby pther msets such =s valee of NIL MIL NIL MIL | MIL
l ‘Tatal value 4136, 253;_ 18,03861/- 1,94.896/- NIL ] NIL
8. ﬂ of immeovabls ssscly: = - ;

(Nete: 1. Properies in joint ownership indicating the cxtent of join vwnership will also have to be indicated

2 . Enchland or building or apartiment. showld be mentioned sepaniedy in this Rwmal )

5 | Description Self Spewse | Depeodont-l | Dependeni-2 | Dependentd |
L
U] amu Vill- Motnaje.
1] MIL Ladauis, MIL ML MA
number(s) Madhubani,
% meimuremen in Share in 10
sons) hA Acras, NA Tk A
| Whether inhesiied propenty s
(Veu & NOY) YES A NA MA
purcimse in case of self
.qﬂim A NA NA NA NA
1 [ComofLand (in casa of
purchase)al the tme of MA NA NA A WA,
Any [avegtment on the land by
way of NiL HIL NA Ty NA
A mrke
value N 65,00000/- MA A NA
Locations) A | P | M o i
Area e mert in
4 1) 1 Katha, ;E:fl'. B NA NA NA
[ Whether inberited
{¥es or NO) NO NQ A NA A
-E"""'F"i'.‘i' case of self 17.07.2018 | 17.07.2019 B MA NA
o case of
purchase)  the tme of 7,85,000/- 760,000/ NA MA NA
Any Investmont on the land by
ﬂyd'm:nul; NIL MiL NIL NIL NA
‘%ﬁu ket 12.50,000- | 12 00000/ MA NA NA
ml - I.Ew NIL NIL NIL NIL .
ﬂ%} NA NA NA A NA




r' “‘ i - U ——— .
{Sesor m} it NA NA ] o NA
Doz of puschase in chse o seil i

seqiired propeny i NA HA: USRI o
C vat of propeny (in cute of TN T N e A =
pﬂc:::hn the vime of NA NA NA - [ MA.
e
— - ]
propeny by way of NA A N NA N
() | Beskiamiial Bulldtags (including Building Having i
Apartments, )
-Location(s} e 7 Rooms. i NIL NA
ﬂ%iﬁﬂHIh NA 2600 Sq. F1. NA i A
ﬁlﬁ'xl:hi Toual t A 2600 Sq. FL ik MA MA
Eiﬁu mﬁ:ﬁiﬁ propety NA YES NA NA o
e of purchase In case of sl Nk NA Sk NA NA
property (in case of
p-ﬂu]:thliu of MA, MA NA MA MA
Ay Inw o the land by
way dm A NiL NA MA
B curkel A 2,00000- NA A NA
() | Others (such as imsrast in
il HIL A MA MA
) ,_L':,_ﬂm Curvwt Market 12,50,000- | 86,00000/- NA N =

6} 1 give herein balow the details of llabilitey’ dues tn pubiic financis] institetione and pavernment 1-

{Note: Plesse ghee poparate detalls of name of Bunk , Iastitation, satity or individual snd amoant for each liem)
:n. Description Balf Spomse(s) | Dependest-1 | Dependont-2 | Deprodent-3 |
0 | Losn or dueswo Baek/Finsocial 1. KCT (PNB)

Name or Al NIL i o ML NA
Amount cutstanding Loan {SBI |
Rs. 50,000/~
Luan or dues 1 any
trdividunie’ Eatity other than
:-_-Innh i) dbove. NIL MIL ML NIL MA
Amownl Dustending
Nasure of loan




A -~ NIL NIL NiL L | wa
e - -
Grane ol of tinbilities NIL 1.00000/- e, SR TN O IO . N
()| et gavent Dy - -
15 depantments deuling | NA
veith government NIL NIL frio I L
BcTaamokation . [

Dus lhp-‘lmmu gealing == R | ¥
with supply of warer ML NIL MIL NIL WA
“Dists 1o departments dealing g g
with supply of electricity MIL NIL NIL NIL | NA
d‘mﬂﬁdqﬂnmuduing e

th suppty of MIL
Sikes MIL MIL MIL A
Duses 10 departmens dealing
wilh gorvernment timngon MIL
(including wircrafis and NIL NE. - &
[neome Tox Dies NIL MA A, = _-NA
W Tax HNIL N MA NA
Tas Dues " RIL NA NT WA
Municipal Property Tea Dues NIL NIL NA, A NA
Sales Tax Dues
NiL MNIL A A, [
Any oliver duts NIL NIL NIL NIL MA
Grund total of il Govi. does NIL NIL MIL NIL MA

] Dﬂg‘rﬁdunr
i einenssnmiassnns s SOLIAL WORKER AND PUBLIC REPRESENTATIVE [ MLA ), BIHAR.

b. Spouse ............ ASTT. TEACHER, GOVT. SCHOOL , BIHAR.
{6} My educationsl fualifiestion is a5 under:

({iive detsils of highes: Sehoa] / Uiniversity aducalion with Rl form of the eertificate/ fiplomal degree cotine)
(Mame of the Scheol /Tollege! University and the year in which the course wes compleed. )

{9 ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. hm Shmm. MIMA KUMARI
1. | Fuli postal address VILL- MOTNAJE, LADANIA, DISTT- MADHUBANI
3 wamrﬂﬁumﬂ BABUBARHI (34), BIHAR
3. | Name of the Political party which sef up the_ T
f " JANTA DAL (UNITED )
[N ﬁ#ﬁmhnﬂﬁmﬂﬂ erder
passed (other than these refierred 10 [n Form 26) iz P e




{c) Towd number of Pending cases where the | ] i
codn (£} have isken cognizaies 1 (ONE) H
5[ PANf T T Vo Frwhichlas |7 ¢8] tneome Shoen
= Incume Tax Return filed s,
c EABPH4B6P 2021 -22 4,89.020,00
DOVPRETAIL 2021-22 4,898,590 00
L] NOTALOTTED 1 MA L Na
[ Detalls of Assety and Lisbilities in rupees
3elt Dependent-1] Dependent i [ Dependeni il
Sitiniotg | VAR PVOUT LoAse)  ome ] W
. fmaore e 12,50 00086, 000004 NIL NIL NIL
i) ﬁm Price and g "
Developmen Cosl of .
P ; ? 7.85,000 | 7.60.0008 NIL NIL MIL
{Towl Value] e
{11} | Approximate Current
Markes Price of POOOROF NIL NIL
Asse (Total Value) 12,50,000/
1
P s (T iad NIL NIL NIL NIL NIL
{ from
Fnancial Institations TN L NIL ML
L q -
MA ( HINDI j FROM L N MITHILA UNIVERSITY, DARBHANGA. BIHAR IN 2018
{Give dewils of School | Universiry education with full form of the canificme diploma/ degree
eoursz) (Name of the School ACollege! University end the year in which the conmse was completed.)

VERIFICATION
the deponant, above named, do hereby verify

L ifly ard declare that the contems of this affidevit s true and correct 1o the
Mdm“ﬂh&ﬂmmﬂ‘ﬁh falge and nothing material has bean concsaled there from. | further

() there is no case of conviction or pending case agairst me other (han those mentioned in ilems 3 and 4 shove;
(b) L. my spouse, or ray dependents do not heve zny asset or llabillty, other than those mentioned In kems 3 and &
above,




Wmhﬁumwnanmumummmm E
- 2 AfMidavit soould be sworn before an Wil Lommissoner or Mogestraig of the Fiot Class ur Paroie o Poamary

3. Al columns should be filled up and ias colimin v be befl hlank, 1T 1hers is na information 1o fusneh o respeil of

any itan, cither “Nil" or “Not & plicable”; as the case may' be, should be mentioned
4 The affidavit should be either typed e wratien legibly and neaity,
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